| TEM NO 14 REG STRAR COURT. 1 SECTI ON

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR MRS. RACHNA GUPTA

Cvil Appeal No(s). 847/ 2012
| NDI AN GRANI TE CRUSHI NG CVOVPANY Appel | ant (s)
VERSUS
COWVR. OF COMVERCI AL TAXES LUCKNOW Respondent ( s)

Date : 24/09/2015 This appeal was called on for hearing today.

For Appellant(s)
M Rohit Sthal ekar, Adv.
M. T. WMahipal, Adv.

For Respondent (s)
UPON hearing the counsel the Court nmade the follow ng
ORDER

Servi ce upon the sole respondent is conplete but none
has entered appearance.

Appel | ant has not filed st at ement of case. Ti me
stipul ated al ready stands expired.

Affidavit of valuation is yet to be filed by the
appellant. Be filed within two weeks tine.

Regi stry, after receiving the affidavit of valuation,

to process the matter for being listed before the Hon' ble
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